FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

PRIMAT INFRAPOWER & MULTIVENTURES PRIVATE LIMITED, OPERATING
IN VARIOUS FINANCIAL SERVICES AT LOWER PAREL, MUMBAI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with | Primat Infrapower & Multiventures
PAN & CIN/ LLP No. Private Limited
CIN: U74110MH1999PTC285503
2. | Address of the registered office 18th Floor, A Wing, Marathon Futurex,
N. M. Joshi Marg, Lower Parel, Mumbai
City, Mumbai, Maharashtra, India,
400013
3. | URL of website https://stresscredit.com/
4. | Details of place where majority of fixed | No Tangible fixed assets
assets are located
5. | Installed capacity of main products/ | Non-Operating (ceased its operations
services since FY 2020-21)
6. | Quantity and value of main products/ | Non-Operating (ceased its operations
services sold in last financial year since FY 2020-21)
7. | Number of employees/ workmen Not available/Zero
8. | Further details including last available | Last available audited  financial
financial statements (with schedules) of | statements are for FY 2023-24. Further
two years, lists of creditors are available at | details are available at:
URL: https://stresscredit.com/
9. | Eligibility for resolution applicants under | All applicants who are not disqualified
section 25(2)(h) of the Code is available at | under section 29A of IBC
URL: https://stresscredit.com/
10. | Last date for receipt of expression of | 01-06-2025 (Sunday)
interest
11. | Date of issue of provisional list of | 02-06-2025 (Monday)
prospective resolution applicants
12. | Last date for submission of objections to | 07-06-2025 (Saturday)
provisional list
13. | Date of issue of final list of prospective | 07-06-2025 (Saturday)
resolution applicants
14. | Date of issue of information memorandum, | 07-06-2025 (Saturday)
evaluation matrix and requestfor resolution
plans to prospective resolution applicants
15. | Last date for submission of resolution plans | 07-07-2025 (Monday)




16. | Process email ID to submit Expression of | primat.cirp@gmail.com
Interest

17. | Details of the corporate debtor’s | Not Registered
registration status as MSME.

Please note that this publication of Form-G is subject to the approval from Hon’ble NCLT
towards extension and exclusion.

CA IP Sachin Shrinivas Bhattad

Authorised Director

Stress Credit Resolution Private Limited
Resolution Professional

Primat Infrapower & Multiventures Private Limited
Reg No: IBBI/IPE-0094/IPA-3/2023-24/50059
Regd. Add. with IBBI: B - 1305/6, Dosti Elite,
Road No. 29, Sion (East), Mumbai — 22

AFA valid up to 31.12.2025

Date: 17.05.2025
Place: Mumbai
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SUDARSHAN PHARMA INDUSTRIES LIMITED

Reg. offlce: 301, Aura Biplax, Piot no, 7, Abowe Kalvan Jewsliers, 5. V- Road,
Brewratl 0V, Mumisa 4000492,
CIN: L5140 200EFLC BT Tel: 122 - 4222 1111
Websie: wew sudseharpharma.com  Email: complianceifsudarshanpharma.com

NOTICE OF EXTRA ORDINARY GENMERAL MEETING

Members am reguesed (o nobd thel pumsuant 16 and in complante wilh (he provisgns of Section 110 and
&l othar epolicabie provisions,  any, of the Companies Act 2013 raad with the appicable Rules framed
thereundsr induding Rule 20 and Rule 32 of the Compenies (Maragement end Adminisiraton) Rules,
J014 (ncleling &y stabiory amendment(s), modliaton]s) or re-enacimentis) thereol, for e lire beirg
in forca) (lha "Act”), Ganeral Circulr nos. 2024 daled Saplémber 19, 2024 and tha pravious orodars on
COMD-15 related ralations Eswed by Minstry of Coporate Affars (MCA) applicania in this regeerd
(the “MAC A Cireulars”), Regulaton 44 of e Securlies and Exchange Board of Inda {Listing Obkgations
Ard Disclesre Ragurements) Ragulalions, 2015 (SEBI Listing Regulalions”) and & othar applicabla
laws, nides and ragulations, if &g the Company has sent the Matice of the EGM on 167 May, 2025, shrough
elecironic mode anly (o those members whese emal addresses ae regieiared with the Campany |
Registrars and Traster Sgent ('RTA"), Kin Technologes Lmited ("Kfintech™| | Depastonies

(H) HERANBA

CIN: L24231GJ1992PLC017315
Reg. Off: Plot No. 1504/1505/1506/1 GIDC, Phase-Ill, Valsad, Vapi - 396195, Gujarat, India.
Cor. Off: 2nd Floor, A-Wing, Fortune Avirahi, Jain Derasar Road, Borivali-West,
Mumbai - 400092, Maharashtra, India.
Website: www.heranba.co.in; Email: compliance@heranba.com
NOTICE
Pursuant to Regulation 29 of SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015 (as amended from time to time), Notice is hereby given that a meeting
of the Board of Directors of Heranba Industries Limited, will be held on Friday, May 23,
2025, to consider and approve inter-alia the Audited Standalone and Consolidated
Financial Results of the Company for the quarter and year ended March 31, 2025.
Further, we wish to inform that the company's Trading Window for dealing in securities of
the company by Designated Person(s) has already been closed with effect from April 01,

DINCAN
DUNCAN ENGINEERING LIMITED

Regd.Office : F-33, Rajangaon MIDC, Karegaon, Tal-Shirur, Dist. Pune - 412220, CIN: L28931PN1961PLC138151
Tel : + 91-2138-660066, Website: www.duncanengg.com, Email ID: complianceofficeri@duncanengg.com

AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2025

Based on the recommendations of the Audit Committee, the Board of Directors of Duncan Engineering Limited
(“the Company") at its meeting dated May 16, 2025, has approved the Audited Financial Results for the quarter

é025 alndd \tmg Ir:(?main_cllclased ;[ill48dhtcr>]urs fromhthe c:eclzra’éion olf,;\uditeg Standalone and 5t no. | Description of Spocial Businass and Year ended March 31, 2025, in terms of Regulation 33 of SEBI (Listing Obligations & Disclosures
onsolidated Financial Results and the same has already been informed. 7 | Ao s ook e ot A R A e : :
For further Information/updates on this, the investors may visit the Company's website | s;.;m“e?wbﬁ::- -.u:l:lnair!rl;:E :lmﬂl?:acﬁmﬁngﬁ B G A Requirements) Regulations, 2015.
www.heranba.oo.lnandStockExchange'swebsneatwww.bsslndﬁ-comindIW\;VW-nS?Indf_-CC{Td 2| Bathority ta borraw trom time ta lime, arty sum or sums of manies under Sector 180(1Hc) The aforesaid Financial Results along with the Audit Report of the Statutory Auditors of the Company

or Heranba Industries Limeet My 0 ST ok mading. .50 L e _ (S S Kothari Mehta & Co. LLP) therean are available at https://duncanengg.com/investors_details/

M 3 Aaproval of Redaled Parly Trnsactians wilk Susarshan Pharms indusines Prvale Limied . . ) o ;
CS Abdul Latif Sresaions, oy e btk o B Cormbing board-meeting-notice-and-outcome and can also be accessed by scanning a Quick Response Code given

Place : Mumbai Company Secretary & Compliance Officer 4 | Apgroval of Relaled Party Transactions wih Ratna Lilesclences Private Lmitad, below:

Date: 16-05-2025 Membership No.: A17009 whily-owned subsidiary of the Compery
5 Approval of Relatad Party Transachons with Ishwan Healthcare Private Limiled, sobsidiany
al I Compar B N

G Aoproval of Related Parly Transachons with Swudarshen Kawen Pharma Private Limeed
subsickary of the Comparny

Approval of Related Perty Transactions with Life Science Chemicael Praste Limsted,
whalyowned subsidiany of the Compsny

] Aaproval ol Redabed Party Trangaclions with Sudarshan Pharma Lescencs Privabe Limiled
| whaby-owned subsidiary af the Campany

4 Approval af Redalen Party Transactions wiih Sudarshan Sowenls ladustres Laited

Scan the QR Code to view the Results
on the Website of the Company

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
PRIMAT INFRAPOWER & MULTIVENTURES PRIVATE LIMITED,

OPERATING IN VARIDUS FINANCEAL SERVICES AT LOWER PAREL, MUMBAI
[Under sub-regulation { 1) of reguiation 364 of the Insolvercy and Bankruptey Board of India 7
| Insolvency Resolutian Process for Comporate Persons) Regulations, 2016)

| 5L 'RELEVANT PARTICULARS
1 | Mame ol the corporate debior | Primat Infrapawes & Multhventures

For Duncan Engineering Limited
Akshat Goenka
Managing Director

Date: 16.05.2025

E along with PAN & Tk LLE Mo, .Flﬁ'ﬁt& Limnated "'dﬂ'[lﬂ parly
- N _|CIN:UMMIIOMHIS9OFTCABES0 Place: Noida DIN: 07131982
| 2 | Address of the reglatered office [ 18th Floor, A Wing, Marathon Futurex, 10 | Approwal i Related Parly Transactions with Sachin Chemsabe industry Private: Limfied
risdhed parly

| M. M. Joshi Marg, Lower Paral, Mumbai City.

. | Mumibai, Mahareshtra, India, 400013 11 | Approval of Relaled Party Transactions with Sudarshen Capital Private Limited, reisted party

[:]L.IH_ of wabsite _ "ttpw,-“alaes,&nrmtmﬂv | 12 | Aoproval of Related Parly Transactions wilh Magcramed Privale Limbed, relaled parly

4. | Dieta#s of place where majority of | Mo Tangible fixed assats 13 ﬁ.p:urn-.-nl of Related Farlu Trangactions with Sudarshan Champharma India LLP,
| | fined assets are |located o . [ redisbad parly
| E. | Instaliad capacity of main "w:nﬂﬂerat ing 14 | Approval of Fefsfad Parly Trarsacions wilk Sudarshan Akshar Spedally Chemicals LLP . .
T — i GIC HOUSING FINANCE LTD.
| B. | Quantity and value of main products/ *wmﬂmrw 16 | Maprowst of Relabed Party Transactions with Mis. Sachr Chemicas, rebiled parly
- | :JT ?d |nlla51 ﬁr:-ml:hil year ;;*zlsradl l;;n;mtmns sinca FY 202021 tn compliance wih the MCA Girculars, the Company bas completed fhe dispalch of Notice on ‘ . YOUR ROAD TO A DREAM HOME

. | Mum emploweos workmen availabke/Zaro . R i e B y , - holding & :

i 5 Further details including st available | Last availatie acdited financial staemants Eﬂ:: ;Phgf?ﬁgﬁﬁm?wﬁﬂmﬁxlﬁmﬁg Ezﬁzei;hihhcﬁg:n;ln: .?E:h:nr::u:sﬁ il = LOPRZZMNTISORT SN 2803

T Wi o Regd. Office : 6th Floor, National Insurance Building, 14, Jamshedji Tata Road,

Churchgate, Mumbai - 400 020. | Website: www.gichfindia.com

STATEMENT OF AUDITED STANDALONE FINANCIAL RESULTS FOR
THE QUARTER AND YEAR ENDED MARCH 31, 2025

fenancial statements (with schiedules) amm for FY 2023-24, Further details an

I Daposbony Parlicpants | Regalrar god Transter Agenl - Kitach
{available ot hiipsy grescomadit, comy’

Nobee tgether whh espfanalory stalement and metction lor E-vobng & Avalable on lhe websile of the

Company al www.sixlarshanphamma,com, on the websilte of BSE Umiled al www bseindia, com and an
the webata of Malicna Securiiies Deposiory Limied ("MSDL") &t waw evoling ndsloom

The wating righés ol members shafl ba n proportion fo the equity shares hekd by Biem ncthe pakd-up

al ten years, lisls af craditors ana

|| ovailable st VAL

8. | Eligibility Tor resobution spplicims
| under sacton 2E0ZKh) ol The Coda

ia availabie a1 URL

;.ﬁ.r':.- aligitdty critgria for BEO0 woukd b oes and
Hk_ml.-& e disqualification critera speciied
ua -:Ter‘ ‘H"*:"'l-\.l:':'r'l E'q'.l'l.-:‘:ﬂ the Code,

. ity share capial ol tha C s of fhe oul-olf dal Thursday, 5 Juno, 2025 ("Cut-off date™] i
't'.'.l.: Last date for recelpt of expression | 01-06-2025 (Sunday) ET':EI r:“.l;z a-w.a'r; mﬁﬁlﬁ;ﬁ}“ -::Ti;r:la; E!L‘I'Ifluneuré‘-:l?!g 2t E'TIII am IsT a_,:. il .;:1 ‘ﬁ n Lﬂkh:’!
|t | Wadnesday 17 June, 2025 &t 5.00 pm, 18T, Theseafter, the remate e-voéing module shal be disabled Quarter Quarter Year Previous Year
11.| Date of issue of peovisional kst of | 02-0B-2025 (Monday) far valing by NSDL, Sr. PARTICULARS Ended Ended to Date Ended
IR L Y Ierbers whose emal address an nol registensd with Deposiory Participants (in case of shares held No (31/03/2025) (31/03/2024) (31/03/2025) {31/03/2024)
!LE.. Last date for submission of | O7-DE-20025 [Saturday] in efechmac [ demateriadized mode) or with Kiinlech {in case of shares hedd in physical moda) hold {Aﬂditﬂd} {Auditnd] !Al.ldltﬂ'l:'} {.Iﬂl.IJd Itﬂd}
I | Dbjections o provsional =1 1 —— shares as on Cui-off dete can cast their vota on rasolutions propased in the Motice through E-voling, by | _
13| Date of msue of final list of | O7-06-20025 [Saturday) feslgwing the retuctons given in the Notes to the Nolice under voting through E-Voting” o can contact 1 | Total Income from operations 27,581 26,553 1,08,888 1,06,964
| EERCIe It B, | e oo tha Comparry at compiancef@sudasshanpharma, com 2 | Nel Profitf{Loss) for the period (before lax,
| 14.| Date of EEd‘JE s S ; | O7-06-2025 {Samrday) Murmbers who have mal registured | updaled thek emal addressles), are Tequested to pel Ihe same Exceptional and/or Extracrdinary items) 6,854 7.910 21,943 20,391
f mﬁnﬂrl:;m;;auan:?;rm an rcegslesed |'I up:lat?d with UT; Company {in casa T:rmar?; ;Hr; F-rh;gnal mﬁ;i;l oy wr:;;g fa H':; 3 | Net Fmﬁh"{Lus.s} for the period before tax
- Divpany- &l Coemp EII'DIEEE‘. EFRHEFE!HUIW.E'I:I'H EHENG W s o o N T, SCAnn Copry
_| prospective resolution applicants | shere certificate |front and back) and sef-attested copy of PAN card (front and hack) or with flir (after Exceptional and/or Extracrdinary ltems) 9,548 7,810 20.637 20,391
15. Last date for submission of | O7-07-2025 (Manday) Diepository Partcipants in casa of shares held in elecironic | dematerialzed mode] wilh whom 1hey 4 | Net Pmﬁt!{qus} for the period aﬂ?r tE”'LI
| resolution plans [ —————— mentain thedr demat sccounts {after Exceptional and/or Extraordinary items) 3,509 5.359 16,017 15116
16, Process email 1D to submit | prmatcirrEEmd com Detals of persors contacted for any ssues | quenes orievancas relating ta E-voling: 5 | Total Cﬂfﬂ[}rEhE nsive Income for the ﬂE-"r":Id
| |Expressionofinterest =~ | NSDL: |Comprising Profit/(Loss) for the pericd (after tax)
| 17.| Dutods of the corporate detiors | Mok Registened Mambers may rafer 1o the Freguenly Asked Questions (FAQS™) and e-voling user manual available ot and Other Comprehensive Income (after tax)] 3,483 5415 15,999 15,357
|| Pt o R MO L B | AT gt SRR oAk AN S e s 6 |Paid up Equity Share Capital (Face value T 10/-) 5,385 5,385 5,385 5,385
- Cmpany: : ! ; ' :
ﬁx::.mn;ﬂ::lﬁb::ﬂFMEh-ummmht appraval from Hon'ble NCLT Mr. Nieav Shah, Company Secratary. & Compliance Officer at 301, Aura Bicler, Plot no. 7, Abowe 7 |Reserves as at 31st March (Audited) 1,891,053 1.7747F 1,91.063 1,77 477
CA IP Sachin Shrinivas Bhattad Kalyan Jewsllers, S. V. Road, Borivali (West), Mumbai - 400092 or send an emai al B | Securities Premium Account 11,699 11,699 11,699 11,699
Authorised Director complancedfisudarshanphamma.com or cal st 032 - 4222 110 9 | Net Worth {Audited) 1,96, 441 1.82 865 1,896,441 1,682,865
Stress Credit Resolution Private Limited By Croer of the Board of Directors 10 | Paid up Debl capital/Outstanding Debt 872,731 8.56,329 B,72.7T31 8.56,329
O MJ‘_E?S:EE';’:ILLTE?LTE For, Sudarshan Fharma industries F-"“';f 11 | Qutstanding Redeemable Praeference Shares - - - -
Regd. Addl, with IBEI: B - 1305/6, Dasti Elite, Diate: 167 May, 2025 Jaket Managing Divector 13 | Earning Per Share (EPS) on Face Value T 10/-
Date: 17.05.2025 Road No. 29, Slon (East], Mumbai - 22 Place: Mumbai DIN: DZ211178 {a) Basic 6.52 9.85 29.74 28.07
: Mot Annualised | Not Annualised Annualised Annualised
SIGN ATU RE'E' 14 | Capital Redemplion Reserve - - - -
15 | Dabenture Redemption Reserve Not Applicable | Mot Applicable [ Not Applicable | Not Applicable
G Lo B AL 16 | Debt Service Coverage Ratio Not Applicable | Mot Applicable | Not Applicable | Mot Applicable
17 | Interest Service Coverage Ratio Mot Applicable | Not Applicable | Mot Applicable | Not Applicable
REALTY. RELIABILITY. RESPONSIBILITY., Notes:

AN 150 9001:2015; 16001-2015; 45001-2018; 27003:2822: 31060:2018 CERTIFIED

Signatureglobal (India) Limited

Registered office: 13th floor, Dr. Gopal Das Bhawan, 28, Barahkhamba Road, Connaught Place, New Dalhi-110001

(a) The above isan extract of the detailed format of audited standalone financial results for the quarter and year ended March 31,
2025 filed with National Stock Exchange of India Limited and BSE Limited under Regulation 33 and Regulation 52 of the SEBI
{Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the audited standalone financial
results are available on the National Stock Exchange of India Lid. website (URL: https:/'www.nseindia.com), BSE Limited
website (URL: https//www.bseindia.com) and on the website of the Company (URL: hitps:/fwww.gichfindia.com).

i e : (b} In compliance with Regulation 33 and Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements)
CIN- LT0100DLE00OFL 104787, Watalts  wewsignaturegiobal in Requlations, 2015, the above standalone financial results for the quarter and year ended March 31, 2025 have bean audited
by the Statutory Auditors of Company, reviewed and recommended by the Audit Committee and subsequently approved by
the Board of Directors attheir respective meeting held on May 16, 2025.
(c) For the other line items referred in Regulation 52(4) of the Listing Regulations, pertinent disclosures have been made and
available on the National Stock Exchange of India Ltd. website (URL: hitps://'www.nseindia.com), BSE Limited website (URL:

Tel: 011 48281700, Email: cs@signatureglobal in

EXTRACT OF CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED 31 MARCH 2025
(Fs. in médlion unless otherwise stated}

8. | Particulars Quarier ended Year ended https:/fwww.bseindia.com) and on the website of the Company (URL: https:/www.gichfindia.com).
Na. 31 March 2025 | 31 December | 31 March 2024 | 31 March 2025 | 31 March 2024 (d} The Board has recommended a dividend of ¥ 4.5 per equity share of £ 10/- each {45%) subject to approval of the members of
: . : : the company at the forthcoming Annual General Meeting.
(Unsuciled) El:lif (Unaudhted) (Audited) pAdiiact (e} During the year ended March 31, 2025 the Company has reviewed, assessed and written off the Loan Crigination System
(Refer note 6) | (Unaudited) | (Refer nots §) (LOS) software, classified under intangible assets, with a carrying value of 7 1,306 lakh as at reporting date and in accordance
§ | Total income from operations 5,704.34 862147 7.227.36 26.379.90 13245 55 with Ind AS 1 - Presentation of Financial Statements, the carrying value of the asset has been charged to the Statement of
Z | Net Profit for the period (before Tax, Exceptional andfor Extraordinary items) TN 26253 | 345 54 1,050.72 4 68 Profitand Lossasan e:r_meplicrnal ilen_'l. con S@d_ering the nature, frequency and materiality of the transaction. _ _
3 | Net Profit for the period before tax {afer Exceptional andior Extracrdinary lems) | 727.23 26253 345 4 1,060.72 44,69 () ;:"fﬁﬁ e Iﬂt&i?ﬁ&?ﬁﬁeﬂéﬁ :}gﬁﬁﬁ;ﬂfﬁfiﬁﬁﬁt;‘; frgleaﬂgﬁ?ﬁ;::gaﬂ?grﬁﬂmd March 31, 2025 and there is no impact on net
& |hetFro ey fa p.encu:s ainy a0 faftne Ei-:cﬂpmnal ;.and.-::nr it Ll :1-am;| 1 i . ot LR 16324 (g) Figures for the previous period / year have been regrouped / reclassified wherever necessary in order to make them
5 | Total Comprehensive Income for the period [Comprising Profit for the period comparahle with figures for the quarter and year ended March 31, 2025.
(after fax) and Other Comprahensive Income {after tax))] B33 28214 411.52 1,002,068 161.56
& | Equity share capital (face value of Ra. 1 each) 14051 140,51 140.51 140,51 140,51 STATEMENT OF AUDITED CONSOLIDATED FINANCIAL RESULTS FOR
7 | Resarves (excluding Revalliaion Reserve) | 712683 5.126.03 THE QUARTER AND YEAR ENDED MARCH 31, 2025
& | Eamings per equity share (face vabue of Re. 1 each per share) (T in Lakh)
(quarterly figures are not annualised) Quarter Quarter Year Previous
 Basic (Rs. per share 434 | 207 | 243 719 127 Sr. PARTICULARS Ended Ended to Date Year Ended
~Tihded . por i3 - T 12 No s | Cunvan | Gueva | Guos
1 Interms of Regulztion 33 of the SEBI {Listing Obligations and Disclosure Requirements) Regulations, 2015 (as amended), this Statement of Consolidated Financial Results for T . .__}... i’ 8 ) L
the quarter and year anded 31 March 2025 ("Consolidated Financial Results") of Signatureglobal {India) Limited (ihe "Halding Company” or the "Company”) and its subsidianies 1 | Total Income from I3"F'f=r"3"f*":"'_'5- 27,583 26,554 1 08,804 1,086,968
{the Company along with subsidiaries tngether referred fo as “the Group®) has been reviewed by the Audil Committee and approved by the Board of Directors at thefr respective 2 | Net ProfiviLoss) for the period (before lax,
meetings held on 15 May 2025 and have been subject to audit by the statutory auditors of the Company 5 5“??"?33;_3 r"d"?r Et;mm{'imdal? ;IE‘”"T; 6,868 7821 21,376 20,4186
2 The Consolidated Financial Results, for the quarter and yearended 31 March 2025 have been prepased in accordance with the recognition and measurement principies of Indian {aeﬂer rEDxIGé Egﬁ;f;ﬂ dl‘EﬂFE:?raﬂrZ;r: I?ems]n 5 562 7 921 20 670 20416
Accounbing Standards 34, Interim Financial Reporting ('Ind AS - 34, prescribed under Section 133 of the Companies Act, 2013 (the Act) and other accounling principles 4 | Net Prﬂﬂb‘(EDSEJ For thia o aiir t;:c ' ; . ;
generally accepted in India and iz in compliance with the presentation and dischosure requirement of S3EBI [Listing Cbligations and Dizclosure Reguirernents) Regulabiong, 2015 (after Exceptional and.fcfExlraurd:n ary ltems) 3590 5367 16.042 15 135
m?mm] gt ) ; ; _ : 5 |Total Comprehensive Income for the penod
3 During the vear ended 31 March 2024, the Company had completed its [niial Public Offer ['1PC7) of 18,561,038 Equity shares having face value of Bs. 1 each, atan issue price of [Comprising Profit/{Loss) for the period (after tax)
Rs, 385 per equily share {including share premium of Rs, 384 per share|, comprising offer for sale of 3,298,701 shares by selling shareholder agoregating 1o Rs. 1,270,00 million and Other Comprehensive Income (after tax)] 3 494 5.423 16.024 15.376
and a fresh issu of 15,662 337 shares aggregating to Rs. 6,030.00 million. The equity shares of the Company werg lisied on BSE Limited ('BSE") and National Stock Exchange of 6 |Paid up Equity Share Capital (Face value T 10/-) 5385 5 185 5 385 5.385
WEECHREC NG Jal St uas | - | 7 |Reserves as at 31st March (Audited) 1,91,096 1,77,495 1,91,096 1,77.495
4 The Board of Directors of the Company at their meeting held on 28 August 2024 approved the formulation of "Signatureglobal Employee Stock Plan 2024" ('ESOP Plan'). with the 8 | Securities Premium Account 11.699 11,699 11,699 11,699
amhumyt::u!;r&rd not excesding 850,000 employee stock -.:_uplin:ms}u SuCh gligihle employees of the Cumpany.fSutlsn:liary COMpANIEs 35 may l:;fr determined by the Nomination and g | Met Worth (Audited) 1,96 484 1,82 883 1,96 484 1,82 B8B83
Hamun.ar-atmn Eu_::mnm'rtea. Irt one or more tranches, from time totime, whichin aggregate shall be exarcisable info not more than 850,000 equity shares of face valug nrHs.. 1each 10 | Paid up Debt capital/Qutstanding Debt 872731 8,656,329 8.72.731 8.56,229
fully pasd up, subject to reguiatony'statulory approvals. The said ESOP Plan had been subsequently approved by the shareholders! members at the Annual General Meeding held 11 | Outstanding Redeemable Preference Shares % = = .
on 28 September 2024, Subsequent 1o year ended 31 March 2025, the Nomnation and Remuneration Committes in their meeating beld on 15 May 2025, has approved the grant of 12 | Debt Equity Ratio 4.44 4 BB 4.44 4 68
a50, 000 stock options o efigible empioyees, under the above-mentioned ES0OP Flan, 13 | Earning Per Share (EPS) on Face Value T 10/-
§ During the year ended 31 March 2025, the Group has executed the sale deed on 22 Qetober 2024 with respect o one of its investmen! property at Gurugram, that had been (a) Basic 6.54 9.97 29.79 28.11
classified a8 'azset hedd forsale’, during the yvear ended 31 March 2024 and the said ransaciion hasreached fimadity. (b} Diluted G.54 9.97 289,79 28.11
B Figures for the quarlers ended 31 March 2025 and 31 March 2024 are the balancing figures belween audited figures Tor the full financial vear and the reviewed year to dats _ _ Mot Annualised | Not Annualised Annualised Annualised
published unaudited figures upio the third quarter of the respective financial years. 14 | Capital Redemption HEEHEWE N I- — = = s
P i v Aot : 15 | Dabenture Redemption Reserve ot Applicable ot Applicable | Mot Applicable | Not Applicable
bl bl e it e e aifennice chaad 16 | Debt Service Coverage Ratio Not Applicable | Not Applicable | Not Applicable | Not Applicable
I oy Obes k) 17 | Interest Service Coverage Ratio Not Applicable | Mot Applicable | Not Applicable | Not Applicable
8. | Particulars Quarter ended Year ended Notas:
Na. 31 March 2025 | 31 December | 31 March 2024 | 31 March 2025 | 31 March 2024 (a) The above is an extract of the detailed format of audited consclidated financial results for the quarter and year ended March
{Unaudited) 2024 (Unaudited) (Audited) (Audited) 31, 2025 filed with Mational Stock Exchange of India Limited and BSE Limited under Regulation 33 and Requlation 52 of the
(Refer note §) | (Unaudited) | {Refer note 6} SEBI {Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the audited consolidated
- = financial results are available on the National Stock Exchange of India Ltd, website (URL: hitps:/f'www.nseindia.com), BSE
i 'nm?g oAl Gpariong E ’ . il ?_{3312’_?1 £A 00 Lt 9'51‘:":_'? Limited website (URL: hitps:/fwww.bseindia.com) and on the website of the Company (URL: https:ffwew.gichfindia.com).
2 | NetProfit/ {Loss) for the paniod (before Tax. Exceptional andior 624.84 27754 (16.45) 622.92 n7.62 (b) In compliance with Requlation 33 and Regulalion 52 of the SEBI (Listing Obligations and Disclosure Requirements)
| Franecmeny iigins) 4 : _ Regulations, 2015, the above consolidated financial results for the quarter and year ended March 31, 2025 have been audited
4| Net Profit {Loss) for the period before tax (afier Exceplional andior 24,84 217.54 (16.48) 62282 1nrad by the Statutory Auditors of Company, reviewed and recommended by the Audit Committee and subsequently approved by
Extracrdinary ilems) the Board of Directors al their respective meeting held on May 16, 2025,
4 | Net Profit for the period after tax [aﬂ_er Exceplional andior Elt:ﬁurdinar',:' tems) | 521,63 | TT TS B3 14 E:i-.?E-.EIF_ 22158 (€) Fnr_the other line ile_ms referred in Regulation 5_2[4] of the _Listing Regulations, pertineql disclosures F‘L_ax.'_e been n'!ade and
Total Comprehansiva Income for the period [Comprising Profit for the perind 521.05 27827 B7.49 B20.50 21938 ﬁﬁimﬁﬂ LTE mggﬂgzrlﬂﬁ;;f; E:fﬂ:;gei Eifiénn:?rl?h :‘%;ﬂnf:;:: tigﬁﬁtmgf;im “ﬂ'-"-'d'w Qiﬁ?ﬁﬂ;&:ﬁi BSE Limited websita (URL:
after {ax) and Other Comprehensive Income (after tax - - : - ; - ;
[Equirg.- shewe can il fface valmat R4 sarh) ! 13051 4051 | 14051 14051 14051 (d) The Board of GIC Housing Finance Limited ("Company”) has recommended a dividend of T 4.5 perequity share of ¥ 10/- each
> : - : ' - ' s (45% ) subject to approval of the members of the company al the forthcoming Annual General Meeting.
HEEFT‘”EE (exciuding Revaluation Reserve) | 915267 8.532.18 (&) During the year ended March 31, 2025 the Company has reviewed, assessed and written off the Loan Qrigination System
& | Eamings per aquity shara {face value of Ra. 1 each per share) (LOS) software, classified under intangible assets, with a carrying value of ¥ 1,306 lakh as at reporting date and in accordance
 (quarterly figures are not annualised) - - - - | with Ind AS 1 - Presentation of Financial Statements, the carrying value of the asset has been charged to the Statement of
Basic (Rs. per share) N 198 | 0.63 445 167 Profit and Loss as an exceptional item, considering the nature, frequency and materiality of the transaction.
Diluted (Rs. per share) 1M 188 | 0.63 4.45 167 (f) There are no changes in the accounting policies for the guarter and year ended March 31, 2025 and there is no impact on net

profitioss, total comprehensive income or any ather relevant financial item,
(q) The figures for the previous periods [ year have been regrouped [ reclassified wherever necessary in order o make them
comparable with figures for the quarter and year ended March 31, 2025.

The above is an exdract of the detailed format of quarier and year ended Financial Results féed with the Siock Exchanges under Regulalion 33 of the Secunites and Exchange Board
of Indéa (Listing Obligations and Disclosure Requirements) Regulations, 2015, The full format of the quarter and year ended Financial Results are avadable on the websites of the
Stock Exchanges al www.bseindia.com/ www.nsaindia.com and Company's wabsile al www.signaturegiobal.in and can also be accessed by scanming the below mantionad

(IR code: .
I -
E IHE On behalf of the Board of Ditectors P die bl ekt s
L e Or ana on benha e =5oa
| For Signatureglobal | India; Limited Sdl-
' E Sachindra Salvi
Place: Gurugram . Ravi Aggarwal 5| Place : Mumbai Managing Director & CEOQ
Date: 15 May, 2025 E Lak's wepRpeLtinancialexpress tom: May 16, 2025 DIN : 10930663




